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MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, the 5th November, 1971/Kartika 14, 1803 (Saka)

The following Act of Parliament received the assent of the President

on the 5th November, 1971, and is hereby published for general
iuformation; —

THE CONSTITUTION (TWENTY-FOUR;{H AMENDMENT)

ACT, 1971
/ A& / 5th November, 1971.]
An Act further to amend the Constitution of India.

Bz it enacted by Parliament in the Twenty-second Year of the
Republic of India as follows: —

1. This Act may be called the Constitution (Twenty-fourth Amend-

ment) Act, 1971, Shurt title.
2. In article 13 of the Constitution, after clause (3), the following
i rt . Amendm: nt
clause shall be inserted, namely: — prpvtioia

“(4) Nothing in this article shall apply to any amendment of
this Constitution made under article 368.”.

3. Article 366 of the Constitution shall be re-numbered as clause (2) Ay cnament

theraof, and— of article

68
(a) for the marginal heading to that article, the following ?
marginal heading shall be substituted, namely:—

“Power of Parliament to amend the Constitution and proce.
dure therefor.”;
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(b) before clause (2) as 50 re-numbered, the following clause
shall be inserted, namely: —

“(1) Notwithstanding anything in this Constitution, Par-
liament may in exercise of its constituent power amend by
way of addition, variation or repeal any provision of this
Constitution in accordamrce with the precedure laid dewn in this
article.”;

(¢) in clause (2) as vo re-numbered, for the words “it shall be

© presented to the President for his assent snd upon such assent baing

plven to the Bill”, the words ‘it shall be presentad to (he Dresfident
who ghall glve his assent to the Bill and thereupon’” shall be substity-
ted;

(d) alter clause (2) as so re-numbered, the following clause shall
be inserted, namely:—

“(3) Nothing m article 13 shall apply to any amendment
made under thig article.”.

N. D. P. NAMBOODIRIPAD,
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